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1. Notice. Ms. Priyanka Chauhan, learned Deputy Advocate General appears and
waives service of notice on behalf of the respondents.

The instant petition has been filed for the grant of following reliefs:-

a. The Petitioner humbly prays that Writ of Mandamus directing the respondents
to provide the reservation in promotion to the petitioner in terms of section 32
and 33 of THE PERSONS WITH DISABILITIES (EQUAL OPPORTUNITIES,
PROTECTION OF RIGHTS AND FULL PARTICIPATION) ACT, 1995 and judgments
passed by the Hon'ble Apex Court from the date of his appointment with all
consequential benefits arising therefrom.

b. Issue a Writ of Mandamus directing the respondents to amended the
Recruitment and Promotion Rules thereby making provisions for or to Registrar
the reservation in promotions for the persons with Disability and Identify the
posts against which they can be promoted.
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c. That the impugned ANNEXURE P-10 may kindly be quashed and set aside
whereby the respondents have rejected the claim of the Federation of which the
petitioner is a member.

2. It is not in dispute that the issue in question is squarely covered by number of
judgments of the Hon’ble Supreme Court of India, the latest being The State of
Kerala and others vs. Leesamma Joseph, Civil Appeal No. 59 of 2021, decided on
28th June, 2021 (Annexure P-11).

3. In the given facts and circumstances of the case, we deem it appropriate to
dispose of this petition by directing the respondents to consider the instant case
in the light of aforesaid judgment and thereafter make necessary amendments in
the Recruitment and Promotion Rules, if so required. Ordered accordingly.

4. Pending miscellaneous application(s), if any, also to stand disposed of.
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